an>
Title: Regarding alleged irregularities in implementation of Right of Children to Education Act, 2009 in Uttar Pradesh.
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HON. CHAIRPERSON:

Shri Bhairon Prasad Mishra,

Shri Rajendra Agrawal,

Shri Sharad Tripathi and

Shri Vinod Kumar Sonkar are allowed to associate with the matter raised by Dr. Mahendra Nath Pandey.



